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N:okIia-j p(:). (Tharanipha, Dtsl £hadrcik. 
...Apphcant 

Aivcatc s iT the Aicant- vir. anib \r1r1anty. 

V F. RSU S 
• nion of tndia re prescnted throc1i i 	ne 

Eastern Ridviy, 	ird&.n 	ea&.  

vtiona1 !a1Iwa 	mnager. Last  

Jatani. 1)st. Khuriia. 

Ct11t.1 \iJiccil O 	kLr ha, 	( iIt kal 	.up 

4. Medical 	S upennt.enderit. 	I ast 	Coast 	Railway,  

At/Pt.)4atani, Di.st-.Khurda. 
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Ds-nurua 

6 	Senior Dvisonai \4e-dea 	()fficer, East Coast RaiIw-w. At/PO- 

Bhadrak, .uit. LnadTak. 

7. 	DvsionaJ 	erna- 	I)flec-r. 	 ast 	.11va\ 	• 

)1t-Khurd-cL. 



The apphcant tiied tins (.nna Apphciion 

irectiofl '' te PILL idcn_ts 	rug iantmg. h 	erv:c anc for 

rrears ol hut ailowanec.-,. 	iuhcant Uams that -.hc was duhv 

selected and cii•ged by iel.).sionaj Mcdiea. Officer, South 

Eastern R awav now O4 (.oast t<Jwas hurda p 09 O. 1 999 

a- a TB V ow ltecr ai id .sh worked as such fr mort than 240 days 

hu hui.her ctains that she has the certtheatcs of Scout, NCL' etc As 

shc has got the emp.to\me.nt as TB Volunteer. ste was atteiichij. the 

dutv of meeting TB afkcted kaiiwav .cmployees and making a 

sur\rey of TB ath.ctcd Railway empi.oyees, 'rser\1ce ought t have 

been regutari/ed with nil servicc benefits. h is also churned by the 

applicant Uia her father was Raiiway, 	employee as a (3 an.man, who 

died alter }m retireme.0 With. the above fact uai iiiatrix and he 

claims, the. appicant has liled this OngmaI Apphcaton 

11-  ountcr athda'.;t has been aiso shovvii mAo k'r and on 

behalf of the ..e.spondent.s. A per the rouncr afhdnt 	stated 

that the claim of the applicant a.s baseless and t;ccc is no 

appointment order by the Railway Board or any oE.hei authority ot 

the Rathvavs uxcepi she. was working, as a Railway TB V olunteer on 

her volition as an Au lnda Service to gude '['B patients, who are. 

employed in the .Rathvay.s. it is also the case of the Respondents that 

the Radwav Medical Department arranges year] V many medical 

progi ninnies 5UCii a- health camp or ii othcr-hood health 

exan'un.ation dun.ng t'tc season of disease colitrol programme.. 

internal observance days hke Safe Motherhood day, Otabetic 

L)ay. T B l)a-e etc. D unnr. -uch cam 	onzamalons hke Scout and 
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local club' ç'articipate in such progi mcs \rntarJy. [he 

appbc;:mt was once volunteered like that with tue pen iion of the 

i)istnct vtewcai oiliecr, o, the claim of,  the appttcant that she wa 

eipi wed as Guide or a TB Observer as employed by the WRces of 

the 	! al\. 13 oard IS not co.rrec 	Hence, aeeordmg to the 

le:oadcnis the O.A. s devoid of mcnts. 

onsderuig the points raised and the avermenis 

w the (IY. . and the cunter affidavi, we arc of the. vicw 

tnal. the appheant meeranty 	icd 	pro'c her ease tnx she was 

cm.k'.cd 	the .kalwa Board or any other offices of the 

Railways. No appomtmtmt order or ainypavm.ent receipt or her 

employment has been produced before this Tribunal and .b.• 

vol untcenng herself as a g, tide iithe medical programmes 

conducted by the Railwa\ Medical Supennend.cnt or the I Icatth 

Department of the R ws I tsclf caiinot be considered as a bas 

for cla.nhi1l an em})loyiueilt under the Railways 

4 	 hi the above circumstances, we arc of the view I.4,1a1 the 

0A. i d;i .nd ot any merit and is di4misscd without any order as to 

L 
.i 
11{R. ,JI_l)L. 

/ 


